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CENTRAL ADMINISTTIVETRIJUNAL 
• 	 GUIIJAHATI 	BENCH t 	GUWAHATI 	5 

I 	 ORIGI1JNALAPPLICATItJNNO.  

_j 	I•_ 	 - 

MISC PETITION NO.. (o..No. 

REVIEW APPLICATION NO (3.A.NO. 

CONt. 	PEtITION 	NO 	••. (A 	NO 

Z - 	APP LICA NT(S) 

VERSUS 
1: '-se 2_ RESP'JNDENT(S) 

Advocate for the 

Applicant. 

Advocate for the  
Respondents 

V  

• 	

. 	 Qffjce 	Note 	 . Court 	Orders- 
I 
I 

I 
I 

-. -V - 

•- 	
1 8.1.95 	This application is recaived 

• 

I 'by post. The applicant is presently 

posted at Imphal. Heh 	prayed for 

Aqv l' -4!t' 

'hearing of the application at Imphal. 

,We think that for the purpose of 

(tLcY14Iv/k 	/J 	 ' t admission we may not await the sitting 

. 

. 	 1 of the Bench at Imphal. 

s-/ 4S Perused the application. Th e  

t7)1 J— 	
4h,i) / i 	/ 3 	-, applicanLhas indeed made very wide 

. 	 • 
i)LIYWt yy prayers. In a- 30n30 his grievance 

. 	 . saemstdbe relating to the seniority 
• 	 . 	

' 

)_4Q 
and conequent none-consideration fo r  

selection for promotion to lAS. The 
.. 	 question needs consideration. 

e 	-y 	* 	
. 

The application is admitted. 

1/4 
I9 

Issue notice to the respondents. 
Twelve weeks for written statement. 

Adjourned to 24.4.95. If prior to 

ntr] A1m1ritiv• ?r1b 	 I that date sitting of the Bench is 

tlil_ ~%Bal 	
1 

held at Imphal the matter will be 
jisted thereat on whatever date the 
Banch will be sitting. If there is 

• 	

• no sitting held at Imphal till then, 
• then the matter be placed at 

• 	 • 	 I - 
• 	

I I 	 - 	 J. 
- 	 I 1 



* 	 0.A.No00195 

OFFICE NOTE 	 COLRT ODES 

18,1.95 

Guwahatjfo further orders on the 
• •. 	

5aforesajd date, i.e. 24.4.95 6  

Mr G. S9rma, liianad.,Addl 4  
1 	 C.G.S.C, seeks to appear foi, 

respondent s No • 1 and 2. Notice, 

	

,rs1. 	 , however, be directly issued to 

 respondents No.1 and 2. Mr G. Sarma 

" 	' 	

•; 

 

will file his memo of appearance on 

behalf of respondentfs No.1 and 2. 
q - 	, 	 '2- 	 •.' 

z, 	
- 	 The applicant be conveyed t44s 

order at the address mentioned by 
• 	 him 

1 	 •• 

Uice-.Chairman 

amer 
i d'L'c 	 nkm 	 N  

A L 

' 	Counsel for the applicant is 

() 

	

	tabsent. N.G.Sharma Pdd1.C.G.S.cX 

:for respondents 1 & 2. Mr.Prornode 

- tq- 	•..I -A• 	iCh.Singh for respondents No.3 4  Mr.P,C. 
Cf7D 	

Singh tenders  affidavit in opposi... 
'tion on behlf of resondent No.3. 

It is taken on record. He is reques-
ted to forward a copy there.f to 
the applicant. N.G.Sharma Addl.C.G. 

for thespondents I & 2 st.tes 
4JJ 	 that he hasLreceivecl  any instruc-. 

tions as regards filing of the 

ffidavit in reply. The O.k to be 
- t 	

1 listed for hearing at Imphal in due 
• 	course. Hever, liberty to the 

Tf7 	 I 	 - •17 	N5t-_.-- oc 	A- parties to apply for hearing at 
ro 	&iwahati if so desired. 

)c-4--  Iai5 	 Inform the applicant accordingly.  

'3 4 mbér 	 vicé_ChaiiZman 



-V.  
/ 	

q; 
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ipk 
• c42A 	(4 r7 	24-5-95 

The applicant has informed a-t- 
S 	

, 	by letter dated 18-4-9 that he desires 

the hearing of the O.A. at Impilal. Hence 

),. 2 	 the O.A. is adjourned with a direction 

that it may be listed for hearing at 
Imphal as and when the Circuit Sitting 

• 	
/ 	- 	

. 	of the Bench will be held at Imphal.. 

The applicant has also requested that 
the Circuit Sitting may be held at 

Irnphal in the month of June or month of 
September19951  onwardschrequest cannot 

Li M VWe be 	 the applic ant has to 

F 	 await the circuit sitting as and when will 

• lç -1L_41- 	 be notified. The applicant be informed of 

this order. Mr,G.Sharma Addl.C.G.S.C. 
• 	 is present and takes note of this order. 

£. 

fr. 

trd 

IP 

a.p 9  

Vice-.Chairman 

Member 

Nr.G.Sarma, Addl.C.G.S.C. appearing..... 

,on behalf of the respondents submits 4 

that the case relates. to Man ipur. 

the applicant is appearing, in per.on,., 

he has not engaged any counsel. 

Therefore, according to Mr. Sarma the - 

matter may be taken up at Inhal. Date 

will be notified later. 	..... 

.Me er 	 Vice-Chairman 

97 	Let this case be listed for 

hearing at Imphal. Date illbe noti-

fled later on. 

I'5 	r 

• k e- 7& 1r. 

	

( 	 c--- 	. 

	

• 	,. ... 	

. 

rman  
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AJ?c 	
v_ c4VzS 	 -- 

- 

18-6-98 
Mr.J.N.Shamna learned. (4) 	 / 

counsel on behalf of the applicant 

submits that some relevant records 

should be produced by the State 
Goverinent, Man.tpr. There is no 

representation on behalf of the 

state Government, Manipur. Office 

to issue notice to the State 

0ovzpjnent Manipur, to the respon-

dent No.3 to produce relevant 
records within 2 weeks. 

List it on 9-7-98 for orders. 

Menber 	 Vice-Chajrman 

9.7.98 	Await service report. 

List on 24.7,98 for order. 

W1,,do,-Vd //3A 

e4 Rj'" 	f*L4J 

JVJ  

MeLT 

	

24.7.98 	AWait service report. 
List on 10.8.98 for order. 

MezTf 	 Vic in 

,-k) k 	
pg 

• 	 10.8.98 	The records have not been produced. 
There is no representa Lion on behalf of- 

g 	 the Govement of Manipur. 

Issue notice to the Chief Secretary 

	

3 
7 	

to the Government of 1anipur to cause 

	

j. iflO 	 production of the relevant records 

through a competent assistant 'on 15.9. 

1998. On that day the Assistant must be 

,t 	
present at 10.30 A.M with relevant 
records. 	 - 

List on 15.9.98 for order.< 

Vice-Chairman 
rn 



27 .11 .9 

ob  
3b)1 ) 

28 .12 .9 

1' Note of The [teghtry 	Date 	 Ordrói the Tri&inaI 	' 

15.9.98 
	

Records 	Thave 	not 	been 

j 
	 received from the Govt. of Manipur. 

Issue 	reminder 	to 	the 	Chief 

Secretary, 	Govt. 	of 	Manipur 

for 	production 	of 
	

recérds 	as 

earlier directed. 

List! on 29.10.98. 

150 	

Me  4m ~,e`r 
	gVice~-C_hairmen 

trd L 

bi tc-' 

Mi 

c-g 

rFp 

L ,JLCYeIl 4j- 

Pr*sent : Fion'ble Justice Sri D.N. 
I3aruah, Vice-Chairman. 

In spine of the earlier orders 

records have not been produced by the 

Government of Manipur. Issue notice to 

th Chief Secretary to the Government of 

Manipur foi production of records. 

List on 28.12 .98 for production of 

rebords and further orders. 

H 	 Vhaian 

Prsent : Hcn'ble Justice Sri D.N..aruah, 
Vice-Chairman and Hon *ble  Sri 
G.L.Sanglyine, Administr ative  
Member. 

Office to report whether the notice./ 

has' been served on the Chief Secretary 

Govt. of Marlipur. 	 - 

List on 12.1.99 for order. 

Member 	 Vice-Chairman 



U 
	 n6  I /) ) 0/9  ~-  

1 Notes of the Registry 	 Order of the Tribuna 

j9g 

Q/2ScV 

l /  

12.1.99 

3.2.99 

Records have not been produced. 

Learned Government Advocate, Manipur 

submits that because of the strike 

records are not produced. 

List on 15 .2.99 for production of 

records, 

Member 	 Vice-Chairman 

The learned counsel for the 

parties are present. Let this case be 
)ç-v-- - 	 listed tomorrow, 4.2.99 for orders. 

M 4e5"e _r 	 Viirman 

n km 

1 L93 

h 	29?. 

H. 4iO2t 

8.2 .99 
	

Heardl  counsel for the parties. 
He;ari.ng coic1uded. Judgment delivered 

- 

	 inØ open Court, kept in separate sheets. 
The application is disposed of in terms 
of the order. No order as t costs. 

AN~, jjj,.k~16 ,  

Me r 	 Vice Chairman 

	

"41 

	 H 
:4t 

-L /Ah 	 . 

cJt 
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CENTRAL ADtIINISTRATIVE RIEUNAL 
GUiA-l.A'1I k3NCH : : :GU4AH.TI-5. 

O.A.No. 	10 of 1995, 48/97 and 78/98. 

8.2.99. 
DAT OF DECISION.. 	.• •. ••• 

H 	Shri Raghunath Prasad, MCS 	(PETITIONER(S) 

Shrj M. Deka. 	 .ZJJVOCATE FOR THE 

ViiRSUS 

Uniofl Public Service ComssQfl 	RESPONi)iNT(S) 

Stir! B.C.Pathak,Addl.C,GSC for 	ADVOCATE FOR THE respondents No.1 & 2 and Sri PBora, RESPONDENTS. 
GOvt.Advocate, Manipur for respon- 
dent No.3. 

THE HON'BLE JUSTICE SHRI D.N.BRUAH, VICE CHAIRMAN. 

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER 

Whether F.eporters of local papers may be allowed to. 
see the Judgmnt ? 

To be referred to the ieporter or not ? 

'thether their Lordships wish to see the fair copy 
of the judgrncnt ? 

Whether the Judgment is to be circulated to the other 
BenCheS ? 

Judgment delivered by Hon'ble 	-Chairmara 

7 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application NOs. 10 of 1995. 

48 of 1997arad 

and 	78 of 1998. 

Date of Order : This the 8th Day of February,1999. 
.1 - 	; 	 i 	.• 	.':.-. ••- 

Justice Shri D.N.Baruab, Vice-Chairm an, 

Shri G.L.Sanglyine, Administrative Member. 

Shri Raghunath prasad, 
Quarter No. 10 Type-V/G, 
Lamphelpat, Imphal, 
Manipur, 
Pin 795004. . . Applicant 

By Advocate Sb-i M.Deka.in all cases. 

- Versus - 

Chairman, Union public Service Commission, 
and others. 	 - 

By Advocate ShrI B.C.Pathak,Addl.C.G.S.0 
for respondents No.1 & 2 and Shri P.Bora, 
Govt.Advocate, Manipur for respondent No.3 
in all the three cases. 

Respondents. 

ORDER 

BARUAH J.(V.C) 

All the above three Original Applications relate:., to 

the promotion of the applicant under the Indian Administrative 

Service (Appointment by Promotion) Regulation 1955. The 

contention of the applicant is that his case for promotion 

to lAS Was considered with the adverse entries made in the 

year 1980-83. In spite of the adverse remarks had been 

erased by the order passed by Hon 'ble Gauhati High Court 

in Civil Rule No.231 of 1987 he was not promoted to lAS. 

In this connection the applicant also filed similar Original 

Applications No.17(G) of 1990 and O.A.131 of 1990 before 

this Tribunal. Both the above applications Were disposed 

of by this Tribunal with théfollôw±ng observations :- 

'We therefore, dispose of the appli-
cation with direction to the respon-
dents to hold the Review Selection 
Committee Meeting to consider the 

contd. .2 
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f N) 
• 	-2- 	 o 

case of the applicant without the 
adverse remarks entered in his ACRs 
during the period from 26.12.80 to 
31.12.81, 1.4.81 to 31.3.82 and 
26U2.82 to 31.3.83, if it has not 

• already been held. If the Review DPC 
is held and the applicant 0 s case is 
considered without ariy:adverse remarks 
he shall be assessed and after assessment 
he would be put with other successful 
candidates as on those dates. This shall 
be done as early as possible at any rate 
within a pariod of 4 months from the 
date of receipt of this order. Mr. P. 
Bora has informed us that the applicant 
has been recommended for selection for 
the year 1998. If that is so, this order 
will not stand in the way in appointing 
him . 

2 • 	Heard Mr • M .Deka, learned counsel appearing on 

behalf of the applicant, Mr. B.C. Pathak, learned Addi. 

C.G.S.. for respondent Nos. 1 and 2 and Mr.. P.Bora, 

learned Government Advocate. Manipur for respondent No.3. 

The present applications relate to the year 1989 to 

1994 and 1997. The claim of the applicants, ,isa similar 

to the earlier applications. Therefore, we dispose df 

these applications also with direction to the respondents 

that if the Review Selection Committee finds that the 

applicant was eligible for promotion on earlier date, 

then the present aplication's-hve become infructuous, 

else, if he was not successful in the earlier period the 

case of the applicant 'may be considered for the period 

mentioned in the present applications without taking 

into consideration the adverse remarks. 

With the above observation the applicatins 

are disposed of. Considering the facts and circumstances 

of the case we, however, make no order as to costs. 

D.N.BARU?R) 

	

Admini str,ive Member 	 Vice -Chairman 

10 
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INDEX OP DOCUMENTS: 
c A 

EXURE-LjL &jc). 	 t— 	_ 

DetrninatiOfl of Ints-senhoritY lists 

of MC.S.Officers . 

ANNE. E-4/ 2 

A copy of rpresent.,tiQn addressed to the 

Chief Secretry,Gvt. 0f Manip for promotion 

to the I.A.S, 

__ 

A copy Of representtior1 addressed to the 

Advisor/Chief Secretary,Govt.Of Mipur for 

prrnotiOr to the I,A.S. 

4 

A CQpj of rresentatiOfl addreseed to His 

Excellency, the Governor of Manipur for 

promotion to the lAS in respect of mr, 

Raghunth Prasad,M,C,$o rio Direct0r(R&).bi1itatiO)., 

Manipur 

	

Ceñtrtt 	 Tru,f 
-- 

' / 

	

1 2Ag95 
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FORM I 
	

C .T.NO. 

Rule 4 )' 

Application under Section 19 of the Administrative 
Tribuna1s ACt, 1985 

Use in Tribunal's Office 

DATE OF FILLING 
OR 

DATE OF RECJ'IpT 
By pqrp 

REGISTRATION NO. ôi jo/ç 

Sign ature 
Registrar 

THE CENTR 	MIN I STRATI VE TRI EUNAL GAUFIATI 

BETWEEN 

Shri Raghuneth Prasad . 	 Applicent 
AND 

Chajrmn,Unjnpub)jc Service 
Ci ssion,Dolpur Hou, 
New Delhi. 

Secretary,Ministry of Home Affairs, 
D€ptt. of Personnel & A.R,, 
Govt.. of India,Central Secretariat;, 
New Delhi. 

3, Chief Secretary,Govt. of Mnipur, 
I rnp hal. 

4. Chief Secretary,Govt e  of Tripura, 
Agartal a. 

RESP ONDENTS 

Mr, R.K.Angousana Singh,Prcmoted to lAS. 
C/C Chief Secretary., Govt. of Manipur,Imohal. 

Mr.Ng,woieng promotto I.S. 
/O Chief ecretarv,Govt. of Ma1pur,Irflpha1. 

7, Mr.L.M.Hokip,promot 	to IAS. 
c/O Chief Secretary1Govt. of Manthur,Imphi. 

8. Mr. S.erol,prometec to Iz$, 
C/C) Chi. ef Secretary, Govt. of rariiDur, Imphal. 

 SrrLt.C.Kioge,p.rorrioted 	to lAS, 
/O Chief Secretary,Govt. of Mar1ipur,Imph1. 

 (r.A.Dwjjamanj Sthgh,prorn,ted to IA 5 . 
C/O Chief Secretary, Govt. 	of Manipur, Iniphal.. 

1. Mr. Kh.Dlnamanj Singh, promo ted to IA. 
C/C) Chief Secretary,Gcvt, of Manlpur,Imphal. 

 Mr.  S.Kritivash Sharm,proiitd to lAS. 
C/C) Chief Secretary, GOvt. of Manipur, ImDhal. 

 t4r.R,1<,Njrnaj 	Singh,promoted to lAS, 
C/C Chief Secretary,(ovt. 	of Manipur,Lhi. 

 Mr. H.Imocha Singh,prorroted to lAS. 
/O Chief Secretary, Govt. 	of Manipur, Imphal. 

contd:...  

.- 	 -.. 
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\q 

DETAIL1S OF AppLICATION 

Par U cul ar s of the ppl  I cant: 
(i)Nme of the app1icnt - Sri iaghunath Prasd,MCS. 

	

(ji)Name of Father 	 Late Sri Motilal Prasad. 

(lii)Designation and office 
in which errioyed 	Director of Rehbi1ltation, 

Govt. of Manipur. 

	

(iv) Office address 	 - Directorate of Rehabilitation, 
Wangkhei ?nqom L elk aI, Imp hal. 

(v)ddress for zer'ice 

	

of all notices 	- Sri R aqhunath Prasad, 
Qtr. N. 101 Type-V G,L amphelpat. 
Irnphal,Manipur.Pin - 795004. 

Particu).ars Of the respondent; 
Chairman,Union, Public Service 
ConTnission,DholttIr House,New Delhi. 

Secretary, Ministry of Home Affairs, 
Department of Personnel & A.R,GQVt. 
of Indla,Centr1 Secretariat, 
New Delhi. 

Chief Secretar;,Govt, of Manipur, 
Imphal. 
Chief Secretary,Govt. of ripura, 

5 	
Agartala. 
Mr,R.K.Atgousana Sinqh,promoted to lAS. 
c/u, Chief ecretary,Govt.  of Manipur. 

Mr.Ng.Woleng -do-
C/01 Chief Secretary,Govt.  of Mn1pur.  

Mr. L, H. aolcip -do-
c/O,Chief Secretary, Govt. of Manipur. 

B. Mr. S.Jercl -do- 
C/0,Ch1et .iecretary.Govt. of ranpur. 

Smt. C.1<ipgen -do- - 
C/O,Chief Secretary,Govt. of Maniour. 

Mr. .DwIjWnani Singh, -do-
c/O Chief ecretary',ovt. of Manipur. 

Mr. Kh.Dinarnani Singfl -do-
C/O Cflief ecretery,Govt. of Manipur. 

Mr.S.Kritivasn Sharma -do-

C/o, Ghief SecretaryGovt. of Manipur. 
Mr. P.R. Nimal Singh -do-
C/o,Cflief Secretary,Govt.of  Manipur, 

14, Mr,, H.Imoctia Singh -do- 
C/o, Chief Secretery,Govt.of Manipur. 

Contd/- 3. 

I 
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3. 	The particulars of the order 

against which application is 
made 

The appliCation is against the following orders: 

The Govt. of India ,MInistry of Home Affairs, 

DEpartherit of Personnel Notifications issued from 1989 to 

1994 pertathirig to the Officers 	 to 14 above 

	

4 	Jurisdiction of the Tribunal: 

The app1icnt declares that •the sthject matters 

of the order agalnst which he wants redressal is within the 

jurisdiction of the Tribunal 

Limitation; 

The applicant further declares that th€ application 

within the limitation prescribed in Section 21 of the Adminis-

tr ti ye Tn burial Act. 1985 

Facts of the case 

The facts of the case are given below:- 

That the respondents No.1 to 4 cormiitted discrimination 

and favouritism while praring the select lists for promotion 

to the lAS prepared from 1989 to 1994 and did not select the 

applicant for promotion to the lAS 

That, the present apolicationis against the noti-

fications of the Govt.of India,Ministry of Home Affairs,Department 

of Personnel & A.R. against the select lists prsred from the 

Year 1989 to 1994 in which all the 1st 4(four) respondents 

appear to have been present and against the notifications issued 

by, Govt.of Inida,Ministry of i-iome Affairs,Deoartmerit of Personnel 

& A,1. from 1989 to 1994, whereby the respondent No.2 appointed 

on promotion respondents No.5 to 14 

That, the respondents No.5 to 14 are very much junior 

to the apolicent who joined the Manitur Civil Service on 10-3-69 

Coritd/_4 
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as a direct recruit and he was selected by t:he Union Public 

Service Commission,New Delhi thrr)ugh I.A.S.,etc.Exarns.held in 

197. The respondents No.5 to 14 joined the Manipur Civil 

Service on or after 19-5-75 as a promotee or direct recruit 

vide the seniity list at ANNEXURE_A/1 (s1.N0. 36, 37,42,44,47, 48, 

53 and no seniority list has been supplied by the DP in respect 

of Sri N.K.Nlmai Singh and Sri H.imocha Singh). 

That a number of representations have been made to 

the Govt.of Manipur for promoting this humble applicant to the 

letter addressed to the Chief Secretarv.Govt,of Mnipur 

for promtic-n to the lAS is placed at ANNEXUP.E A/2 

Another representation issued to the Advisor/Chief 

Scretary,Govtf 14anipur for promotion to the lAS is placed at 

r1nexure -!-½/3 

A representation addressed to His Excellency, the 

Governor of Manipur for promotion to the lAS is placed at Annexure-. 

W 4 . 

That the selection Rnd the epoointment of the respondents 

Sl.o, 5 to 14- to the lAS is illegral and unconstitutjonaj 

7 	Relief(s) ought 

In view of the facts mentioned in pera 5 above , the 
applicant prays for the following relief(s): 

That, the select list from 1989 to 1994 be quasted. 

That, &ll notifications issued by the respondent 

No.2 from 1989 to 1994,promoting the respondents 

N0.5 to 14 he quashed 

() That, the applicant he mde senior to the 	 nts  
NO.5 to 14 with all consequential benfefits like 
seniority,pay,rank,promotlon etc. 

That records from the respondents No, 1 to 14 be 

called and copies of, the prceddings Of the Selection 
Committees as 'well As notification be furnished to 

this applicn,t for seeking full justice 

That , a sum of Rs. 10.00 lakhs he paid as damage to 
this applicant 

Contd/- 5, 
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8. 	Interim order,if prayed for: 

Per.ding final deciicn on the aoplication,t.he applicant 

be appointed as Commissioner to the Govt.Of Manipur as his 

juniors like Mr. N.Luikham and Mr. A.Saratchandra Sinqh were 

ap.-painted es CQmmissioners to the Govt. of Manipur, till disposal 

of this case. The quash GOl Notifications No.11039/7AIS(I)-A 

dt.3rd June4  1977 an: 1,11o.28013/20/76-AIS(I) dt.5.10.79, being 

un-constitutional 

	

9. 	Details of the remedies exhausted: 

The representation dt. 6th July, 1993 to the Chief 

Secretary,Govt.of Manipur is already pending. Further, a 

representation dt. 24th Januery 1994 addressed to the dvisor/ 

Chief Secretery4Govt.of Manipur is already pending. Furthermore, 

a representation addressed to His Excellency, the Governor of 

Manipur dt.6th June, 1994 is already pending. 

	

10. 	Matter not pending with any ether court, etc. 

This matter, i.e., for quashing the select list from 

1989 to 1994 as well as quashing of notifications issued by the 

respondent No. 2 from 1989 to 1994 is not pending before any 

court if law or any vether Bench of the Tribunal, except. O.A. 

17(0)90 in which none of the ove mentioned respondents No.5 to 

14 appear 

	

11. 	ParticUlars of Sank Draf/Postal Order in 
respect of the Application Fee 

Name of the Bank on which drawn - Imphal Secretariat 
Branch of State 
Sank of India... jSSUED O to 

 

Demand DraftNo. 0557 	 UL1iJ-frA-TI 

	

12. 	Details óf Index : 

An index in d1.l1cate con tininq the details of the  

documents to be relied upon is enclosed. 

	

13. 	Ljt of enclosures - 	(i) Annexure -A/i. 

in verification: 	(2) Annexure -W2. 

Annexure -A/3. 

Annexure -\/4. 

CQntd/-6. 



ey Aor 

- 6- 

I, shri Raghunth Prsad,M.C.,S/O (Late) Shri Mottlal 

Prsd, age 45 working as Director of Rehabilitation, Manipur 

resident of Qtr.No. 10 Tyoe -V  G,L'arnphelpt,Irnpha1,Manipur, do 

hereby vertfy that the contents from 1 to 13 are true to my 

personal knowledge and beltef and that I have  not suppressed 

any materi1 facts. 

(Ragiith Prasad/ 
Signatthai the a1(icant; 

lace,Irrpha1 

Dated thei th 

To, 

The Registrar, 
Central Adrninistrtive TrIbunal, 
Gauhati. 

-i 
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TR. 	Copy 	 iEUE -Ii 
GOVEPNiNT OF i"i:.NIpU 

DPt cr 
 

OF P50 L & /L,i9I IS1I E 
PSOki"i5(pE' SON.LEL DIVISION) 

NO. 23/10/78Dp 	 IhRl, th 5th August, 1980. 
To 

All NC. S. Offic s(by name' r , d,ign.tion) 
Sub: -Deteri-njn,tjon of inter-€.s r ity  

of M.CS.Of.fjc'rs 

Sir, 

- I am dircctd to sy that as per ce 28( iii) of the 
M.C3ules, 1965(s amended from time to time), thea reltjve 
seiority of dire 	ecruits and of promotecs shaLl be determined 
according to the rotation of vacancies beteen direct recruits 

and promotees which shall be based on the ciustas of vacnCi S 

resrved for direct recrujtrnnt and promotion under ruleS ". 

Accordig1y a tentative senirority list of all direct recurits, 
and of promotees in the 	fixed at the. ratio of 50% for 
dirct redruits. and 5'% for rmotees according to the rotation 

of vacancies is circated to yu all. It s reuqesed that 
• 

	

	Ohjc'ctiong,if any, as to the mencer fixtjon etc., may kindly 

he sent to this Department latest by 31-8-80 failing which it 

will be, presumed that you h.mve nothing 'to say in the matter and 
agreed to your seniority position 

toithfuLly, 

Sd/-A3.Sin 
Under Secretary to the Govtof 

i'1anipur. 



•  z E  

$1.No. 	Nazne of Officer& Et 	f Birth D& 	ot app 	2 t) 
M. 
	

. Sr . q1±v Jer 	o 
h5d of 	Rernrks 

tp Recuitmnt 1 -- 
. 2. 3. 

_ps..__._ 

.srr 	.K.L.ren3fl r.ro:3 
4. 

-. - - - 
7: - 

- 74_6T - 	±i€j1 
.Ih&1 Siny 1- 3-2 2.9.60 

) * 	 sit 1.. 4.29 1.11.62 
7-4--57 

4. *.1.3..flt.jom 10 -3.40 
7-4-67 No 	lAS 

S 'iLK.Nyr: 21....39 12,2.64 
7-4-67 -do- 	 Wow IAS 

12.2.69 Direct 
6. Ksh. 	arjoy •Sin.h 1-9-29 13. ..6.5 . 	7-4-67 

Recruit. 
- Initial 

7 
sonstitutior 

Pras 	 • 12_ 11.45 19-3-67 10 	-3-69 Direct 

8,. NLi.kh 21.1233 15..65 19-5-70 

Recurit. 
- Recruit 

9. sst s±ji 25. 10.34 19 Prometee Now lAS 
 a 	oejerid±a. Sirigh 1 	6..24 1-2-56 

19-5-70 Promotee 

.A..3ratchaJra 5injh i6, 	36 9-5-7O 

19-57Q 

1)-570 

Prornetee 

12 " 	 4ihsana .ngh 2,15 13-367 1-5-70 

Prrnotee 

13,. % 	£h.00:.racthafldra  siigti 1-3-32 13-5-78 19-5-70 

Promotee 

14. L.gL3 
6,3.75 6.3.75 

Prornotee 

flirect 
Recruit. 

P. r. 0.' 

/ 1• 

- 	. 	 .. .. 	. 	. 	. --.. 



15, 	Shri P.Sratc 	ir 3.5o 
'- 

6,375 
- --- ._ 

63,75 Di.rect 
6. a  

17.12,27 19 .5.70 20..5;75 
Recruit. 

.7. h.Birena sin 1.3.48 6.3. 	75 6,3.75 
Prmotee 

1,1.33 5,5,7o 
Direct recu.t. 

Hen 1.4 
2005.75 

0. Singh 1.,9'29 
63.75 - Dirt recruit' 

21. " 	.ev3kha 	Shar:na 1.10.50 

1 9.5.7o 20..75 Pzomotee 

K,K,Hu 16.12.35 
6.3,75 6.3,75 reat 	ecjt . 

23.. ' 	id.c 	i; 	st 
29.5,70 20..5, protee, 

24. " Y.Gop 	i nh 
1,3,51 6.3•75 6,37 Drect reuit 4  r 

25, A..Khan 
1.3.30 19.570 20.5,73 POte. 

26. " 
1.3.52, 6.3,75 6.3.75 Direct 	crjt 

to  P.Bhra 	Sinh 27  30.4.23 1).5•70 20.5.75 

28. a K.KanuLll Singh 
1..3•,4 6.3,75 3.25 

29U. "A.Iborncha S1njh 
iQ•j,. 1;.s.7s 20.575 Proxpotee., 

30. " S.N1ngtnemj 60 $ingh 
1.3,52 6.3,75 6. Direct recruit, 

31, * S.Budhchdra 5in 
1.4.33 

1.3.O 
19,5,70 20.5,75 Pntee . 

" J.K.Gangte 
63,75 6,375 Drec 	recruit. 

34. 1  N.Luikl-jam 
1,5,70 20.5.75 

' N.P1m 
1,6149 ,3,75 64 3 • 75 - 

IS  R.K.Aflo1sana 3inh 
1. i130 22. 1,71 20.5,75 romotee, 

37. * Ng.woleng 
2.:348 675 6.375 Direct recru' 

3 II  L.M.Hokip 
26,1,37 22.2,71 20.5.75 Promotee 
1.1143 6.3,75 6.3,5 Direct recruit 

- 
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TRUE COP Y 
- 	 CONFIDENTI, 

• 	 GQVERNM5NT OF M/I\JIpUR 
DPEcTORTE OF •HiBThITTION: MiNIPUi 

'• No..3/67/91_DR(pt): 	 Iha1, the 6th July, 1993. 
To 

The Chief Secretary, 
Government of Manipur,D-nph-1 

Sub ject:- Promotion to the I.S.. 

Sir, 

It h=s ccm. F'S 9 shock, snd surprise to me tht. both Sri 

A.DwiJ-m-ni Singh nd Sri NTombi3inghhave been promoted to 

the IS,thsreby eliminating me forthe said promotion . It i, 

so painful and outrngeus tht I-cannot describe it as words 

as both tns said -Officers re my juniors and I have been conti-

nously being superseded in promotion to the: lAS since,.1978 when 
Mr. N.Luikhm, who 'r etir ,a6 as tho Commissioner to the Govt. Of.  

Manipur, was promoted to the lAS, superseding me in promOtion . 

It is so hurnilating to see tht evep after rendering 25 

. years of continou8 servide to the Govt., I m maltreted and not 

pomoted to the lAS while my juniors, eyen after. rendering 5 to I 

yeats of service have been promoted to the lAS.. I hereby reques 
you onvr agin to kindly consider my csé for promotion to the I 
syrrathetically and - .ccording to rules of natural justice 1-tru 

in you and once again request you to .  promote me tothe lAS, as r 
the past S(-.lection Committee failed in doing justice to me 

- 	 Yours fithfully, - • 	 • 	
- 	 Sd/- 

(Rghunath Presad,.i,C,.S). • 	
• Director of 

Manipur 
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TRUE CY 	
I. 	

?NNEXUR E- W 3L 

MOST .IMMEDIi-TE 
BY SP.MESSENGER. 

GOVERNMENT OF M1NIPUR 
DIRECTOPTE OF REHABJLI/\TION 

MANIPUR 

NO. 3/67/91-DR(Pt): 	 Imphal, the 24th Jan., 1994. 
To 

The Mvisor/Chief Secretary, 
Government of Manipur,Irrhal. 

aWaj 	Promotion to the I.-A.S. and Transfer and posUng 
as Secretary to the Govt.of Manipur in respect of 
Sri-R.Prasd,M.C.S . 

Sir,- 

I am to bring to your kind notice that I belong to 

the b-a-wimrd class,under the category of 'Raunyar caste, re- 

oqi 	biA the.Mandal Counission,Govt.of Bihar(my origi'nal Stat 

• inq Ri.har and the -Govt. of India 

Al]. the Governments both, at the Centre and at the 

• 	State, are laying downgréet emphasis on Social justice. I hay... 

°1te-24 years of service as Direct M.C.S.Officer under th 

GLQ 	iur(I jOined M.'( .On 10th March, 1969)However, tj1. 

I have been promoted to the IAS,which is long,lon 

over due, nlr I have beEn given p9sting as Secretary to the Go -..:. 

Of Manipur,.hich speaks vojmes about both irnplicit and explic t 

• dirimin8don in srvie 	social justice against n, .&hich 
kindly be corrected 1mmedit€1y by both promotin 	to ±hr T. 

• 	8 well as appoiliting me .'s SeCetry to the Govt.of Maniput.by 

cretinq a pQst of Ex-cadre SeEetary to the Govt.of Manip-ur 

Yours faithfully, 

(ic..Prasad ), 
Directc biT Rehab 41itjtion, 

- Mni.pur 



IOT_Iili'IEbITE 
4, Imphal, 

	

- 	 The 6th June, 1994 
To 	 - 

His Exc11y,. 
ThE: Governor of 11nipur,Irh1 

ub; -promtjon to th&: I. A. 	in reect of 
Mr. aghunth PraS,0,1v1CS, now Dirctor 
(R.habiljtation)rnjr 

His Exc:llncy, 

I am to bring to your Exc:lFency&s kind notice th: 

inite of my long eerienCe in serviàe and high qUalifitjong 
I hav ben denied promoion to th ,­  I ,~ S,

. while my juniors numberinc 
more thn '30 hve bch allowed promotion to the lAS, thereby super-
sing me in service, which has c,qused great mehtal anguish and pec 
nierT lOSSes td me . This has also down -gred me in th eyes of 
my juniors Causing great frustraUon and diaopoinnt to me 

. 

M, I .mentjon here tht,I joined MCS on 10th Mrch'69, 
as Direct ccurjt Officer through the JP.S.C.NEW Delhi 

May I further mentjo here tht thet€ ofCR writt 
ri:under t- State Govt. is based not on mit buton personal pejudj 

or personl feours or psonal liking an disliking, i.e. is base 
on extraneous consicer •tjOns.Thu is in VIblptio n of principle Of 
rietura .l justice ano eoui ty . ,s such, full_mechanj.srn for writing 
of CR may be devised 	it may be rplaced by an tp ern aSSCSe 
of th Officer without any string of confidentiRlity and acy 01 
the same should be given to th Assessed Offier. This asse ssment  
must be on m. .i 	:l 	-- 	 - t '.p 	 itc 	 ., 

extranus.consjderatjons should not he allowd to creep into 
I,therefore, humbly request your Excellency to rectify 

- all the injustices done to me during the past 25 years of my service 
under the'Govt.of 11anipur and -i  J ,Jow me promotion to the IS on the 
basis of my highest merit,lOngest experinced 

	

The DP I s observ.tjons under N. 4/18/ 	/ 	-2 
biaed. and motivatedcoy enclosed). 

Yours faithfully, 
Sd/_ 

), 
Director of 11ehabi1ittion, 

M ani pur 
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TRUE  COPY  

NO.4/18/90.-MC3/DP 
GOVERNMENT O MANIPU 

DEP?RIMENT- OF PERSONNEL & !DMINISTATi\: REFORMS 
.( PERSONNEL DIVISION) 

Imphal, the 18th February, 1994. To 

Shri Raghunat,h PrasadM-CS, 
Direc'tor of Rehabi1ittion, 
Govt.of Manipur. 

Subj ectPromotibnto the lAS and transfer and posting 
as Secretary to: the Govt..of IIanipur in respect 
of Shri .-rasdNCS- 

• 	 I am directed to ref-er to your representation dated 

-11994 -addressed to His Ecei1ency, the Goveror -Of Manipur, 

4Tpha1 on the above subject and tjiform--you th-tyour requst 

had been under activ consideration bt the sc-me Cannot be 

eiitertained 

 

at this ,stage, under th fol1oing cotidt-tio-ns; - 

• 	 (1) There is no4njustice- or discrimination i -nvolved in 

the .proce&s of selection and your plea for receivinc 

special consideration on the bass of belonging to 

ba-ckard clasc in jhar, has no sport in the IRS 

• 

	

	 promotion Recfulation,5. The only 1Jay for you to get 

into the lAS i, to cOitpete c,oir petfcrmance with the 

r,ests-  of eligible junior Officers 	- 

(2 ) Your last request for being appointed as Secretary. 

to the Government of Manip -ur is also without merit, 

because there is no post of Secretary in the MCS 

cadre • 

Your s f-a i thf Ui 1 y, 
/ 	 Sd/- 

- 	 (1-.. Tul e 1war .Singh 
Undef Sc ctary(DP),gov.of Manip .tir.  

- 1) The Secetery. 	(' vernor,Manpur Ra Bhavn,Irh 
fr kind inforirt4on Of His Excellency, the 
Governor of Man -ipur 

2) The Relevent. me cCcerned 

S... 

- 

11 
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BEFORE THE CNETRAL ADMINISTRATIVE TRIBUNAL 

GUWA1ATI BENCH : GUWAJIATI. 

O.A. NO. 10 of 199. 

In the matter of - 

AffidaVitifl0PP0Sit 0fl on behalf 

of the Respondent No.3 - in 

answer to the application filed 

by the Petitioner in the case cited 

above. 

AND 

In the matter of — 

Sri Raghuflath Prasad 

- APPLICA1T 

- Versus - 

The Union of India 

and others. 

- RESPONDENT 

)t 
, 	

41 

Ao-~ 
*WIP*Ifl 

. 	 Qt*SV._AM  OEM 

.. . 2/- 
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( 2 ) 

AFFIDAVIT - IN - OPPOSITION ON BEHALF OF 

THE RESPONDENT NO.3 (CHIEF SECRETARY:MANIPUR) 

I s  Kh. Tuleswar Singh, Under Secretary 

to the Government of Manipur in the Department 

of Personnel and Administrative Reforms (Personnel 

Division) do hereby solemnly affirm as under:- 

That, I am the Under Secretary(D.P.) to 

the Government of Manipur, dealing, with the 

records pertaining to the subject matter of the 

present case. I have perused a copy of the 

application filed by the applicant, Sri Raghunath 

Prasad and also the official records relating 

to the case. I have thus made myself acquainted 

with the facts and circumstances of the case. I 

am competent and authorised to swear this aff 1.-

davit on behalf of the Respondent No.3. 

That, save and except, those which are 

specifically admitted by me in this affidavit, I 

deny all the allegations and contentions made by 

the applicant in the application under reply. 

PABA-WISE REPLY 

That, as regards the averments made in 

paragraph No.1 and 2 I have nothing to say. 

•.. 3/.. 

C*---  
30&c=:Jt3t3 C &'sn 

r-= cz,. tD* 
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( 3 ) 

That, with reference to the averments 

made in paragraph No.3 9  4 and 5 of the appli-

cation, I state that during the period from 

1989 to 1994 1, the following Notifications were 

issued by the Government of India, Ministry of 

Personnel, Public Grievances and Pensions, Deptt. 

of Personnel and Training appointing by promotion 

officers of the Manipur Civil ServIce as members 

of the Indian Administrative Service(hereinafter 

I.A.S. for short) under Sub-Rule (1) of Rule 8 of 

the I.A.S.(Recruitment) Rules, 1954 read with 

Sub-Regulatiofl(1) of Regulation 9 of the I.A.S. 

(Appointment by Promotion) Regulations, 1955 and 

allocated them to the Joint Cadre of Manipur - 

-Tripura. The brief particulars of the said 

Notifications are as under :- 

Notification No.F.NO.14015/18/89-A.I.S(1) 

dated 8th January, 1991 

- for promotion of Sri R.K. 

Angousafla (Respondent No.5) 

to the I.A.S. 

Notification No.F.No._14015/18,/89A.I.S( 1 ) 

dated 6th February, 1991 

- for promotion of Sri Ng.Woleng 

(Respondent No.6) to the I.A.S. 

Notification No,F.No.-14015/27/90A.I.S(1) 

dated 21st February, 1992 

- for promotion of Sri L.M. Haokip 

(Respondent No.7) to the I.A.S. 

... 4/- 



H 
(4) 

Notification No.F.-14015/27/90-'A.I.S(l) 

dated 12th March, 1992 

- for promotion of Sri Jerol (Respon- 

dent No.8) to the I.A.S. 

Notification No.F.-14015/22/92-A.I.S(1) 

dated 25th February, 1993 

for promotion of SrIA. Dwijamani 

Singh (Respondent No.10) now expired 

to the I.A.S. 

Notification No.F.-14015/5/92-A.I.S.(1) 

dated 31st December, 1993 

- for promotion of Sri Kh, Dinamani Singh 

(Respondent No.11) to the I.A.S. 

7i 	Notification No,F.-14015/50/92-A.I.S.(1) 

dated 3rd March, 1994 

for promotion of Sri Kritibash Sharma 

(Respondent No.12) to the I.A.S. 

8. 	Notification No.F,-14015/5/92-A.I.S.(1) 

dated 3-3-1994 

- for promotion of Smt. C o  Kipgen 

(Respondent No.9) to the I.A.S, 

90 	Notification No.F.-14015/3/94-A.I.S.(1) 

dated 15th September, 1994 

- for the promotion of 

Sri H. Irnocha Singh and 

Sri R.K. Nimai Singh to the I.A.S. 

jv 
	 ... 5/. 

S. *ppi*ØW$ 
aS. S.USL _S.M OWW 
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( 5 ) 

The present application is 

dated 15th December, 1994. 1 therefore, 

submit that the present application in so 

far as it concerns or seeks to challenge 

the Notifications from Sl.No. I to 5 above 

relating to the promotion of Respondents 

No.5 to 8 and 10 to the I.A.S. is time 

barred under S. 21of the Administrative 

Tribunal Act, 1985. I accordingly deny 

the averment of the petitioner that the 

application is made within the time limi-

tation prescribed under S. 21 of the Adminis-

trative Tribunal Act, 1985. 

- 	 5. 	That, with reference to paragraph 

No. 6 of the application, vehemently deny, 

the allegation of the applicant that, the 

Respondents I to 4 committed, discrimination 

and favoritism while preparing the select 

list duripg 1989 to 1994 for promotion to 

the I.A.S. I submit that the allegations 

is totally false, baseless and not substan-

tiated. 

... 6/- 

"Pp 

A •, 



() 

(6) 

I further submit that the pre-

paration of the "Select List" were done 

strictly, in accordance with the provisions 

of Regulation 5, 6 and 7 of the I.A.S. 

(Appointment by Promotion) Regulation, 195 

by a Committee constituted under Regulation 

3 of the said Regulation, 1955 and the 

appointments to the I.A.S. were also made 

strictly in accordanc4 with all the relevant 

rules and Regulations. 

I further state that when the 

list of eligible officers were sent up duping 

the said years, the name of the applicant 

was always included by giving his due seniority 

position in the list, but each time the Selec-

tion Committee while making an overall relative 

assessment of the service records of those eligi-

ble officers - found the merit grading of the 

applicant very low and as such his name could 

not be included in the "Select List 0 . This 

was the sole reason for not including him in 

the "Select List" as better candidates with 

better merit grading had to be accommodated. 

As regards the allegations of the 

applicant for promoting his juniors, I state 

that appointment to I.A.S. is by selection 

based on Seniority cum merit.i 

000 7/- 
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I also state that the represen- 

tations of the applicant were absolutely 

without substance. 

6. 	That, as regards paragraph No.7 of the  

application, I submit that the reliefs sought 

for by the applicant are not only baseless 

but also fantastic. The applicant is not enti- 

tlód to any one of the reliefs claimed. 

7, 	That, as regards the contentions made 

in paragraph No.8 of the application, I submit 

that the interim relief claimed is absolutely 

unreasonable and baseless. 

8 0 	That, with reference to paragraph 9 of 

the application, I  state that, as submitted 

above the representations of the applicant men-

tioned 1nparagraph is absolutely without any 

substance. 

94 	that, I have nothing to comment to the 

averments made in paragraph 10, II, 12 and 13 

of the application. 

10. 	That, I submit that, the application 

under reply is without substance. There is 

absolutely no cause of action for fillig the 

present application. The •application is also 
Mi 

time barred as submitted, paragraph 4 above. 

It is prayed  that the application 

be dismissed. 

... 8/- 
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VERIFICATION 

I t  Kh. Tuleswar Singh, Under 

Secretary(D.P.), do hereby verify that the 

statements made in paragraph I to 8 above, 

are true to my knowledge derived from 

official records and those in the remaining 

paragraphs 9 ard 10 are my humble submission 

to the Hon'ble Tribunal. 

• 	 Verified at Imphal on  

day of April, 1995 9  

T~L ",L 
( Kh. Tuleswar Singh ) 
Under Secretary(D.P), 

Government of Manipur., 
DEPONENT. 

Drawn by 

C N.P.0 SINGH ) 
ADVOCATE. 	

801eronly  affirmed  before  

day o1 	
The dedat 

identlp d 1, 7  
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BEFE THE CEN'I!AL ADMINISs]R2TIVE ISIBUNA 
GUAHATI BENCH: GUWAHATI 

1OQ995. 

Rejoinder Affidavit On behalf of the Applicant 

in answer to the Affidavit -.in..opposition on 

behalf of the Respondent No.3 (Chief Secretary,Manipur 

in the Case cited al)ove 

ithematter- 

$rj Raghunath Prasad,MCS 
- APPLICANT  

Vrs. 

The Union of India 

and Others 
- REOND1T 

REJOINDER AFFIDZWIT al BEHF OF THE LPLTCANT 

I, Sri R aghunath Pr asad, MCS at present Dir ector 

of k ehabili ta. on, Govt. of Manipur, resident Of Q. No. 

10 	 -795004,Manipur, do 

hereby solemnly affirm as under :- 

10 	That save and except those .hich are specifically 

admitted by me in this Rejoinder Affidavit, I deny all - 

P • T. 0. 

ry COCI(V 	 -M r 	- 

.4 



PH U 

"p 

allegations, and contentions made by the Respondent in 

his AffidavitiflOpp0Siti0fl 

20 That, as regards the averthents made in paa-1.,2 

and 3 of the Affidavitiifl.OpPOSitiOfl, I have nothing to say. 

That, wi th r ef er enc e to aver then ts made in P ar a - 

4 of the Affidavit,in-O pOsitiOfl.it is submitted that 

copies of the Notifications under Sl.No. 1-9 have not been 

made availa)Dle to the Applicant by the Respondent No. 3 C 
Qojretive and malacious and malafide the 

Respondent No. 3 is and Honble Tribunal may kindly direct 

the Respondent No.3 to furnish copies of the Notifications 

which promoted Respondents No.5 to 14 from MCS to lAS vide 

my Application under OA No. 10/95 

That, the present application is not timo-barreà 

and the Hon' bJ. e Tribunal #  to whom thi s humbi e Appi i cant 

has prayed for justice and equity, has inherent powers to 

do justice and grant relief to this victims of injustice, 

oppression and supression,cornmitted by the authorities of 

Government of Manipur . 

That, as regards para 5 Of the Affjdavjt.jn... 

opposition,it is a fact that the Respondents i- 4 committed 

favouritism while praring the Select List during 198994. 

P. T. 0. 
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• 	 That, the prpation of the " Select Li ats " were not 

done according to justice and equity,hut were done in 

eerci se of colourful authori ty 

That, the Sub-Rule - 5 of the IAS( Appointment by 

Promotion)Regulations 1955 is itself un-constitutional so 

faX Sub-Section -IV - V are concerned. The same are r-

produced: - 

5(4)The Selection Conimittee shall classify the eligible 

Officers as ' Outstanding',' Very good'Good' or 'Unfit' 

as the case may be, on an overall relative assessment of 

their Service records - Substituted vide Notification 

No. 110 39/6/76.-Al S(I)..A dated the 3rd June, 1977 

5(5)-The List shall be prared by including the required 

number of names, first from amongst the Officers fain&.ly 

classified ' Outstanding' then from amongst those similarly 

classified as Very Good' and thereafter amongst those 

similarly classified as ' Good' and the order of names 

Inter-s. within each category shall be in the order of 

their seniority in the State Civil Service - Vide Notifi.-  
- 

cation No. 28013/20/76 ..AlS(I),dt. 5-10-79 

It is prayed that the above 2 -Notifications dt. 

3rd June'77 and 5th October,'79 be quashed being ultra-vire 

of the constitution of India. 

That, the name of the Applicant was deliberately 

omitted from the ' Select List' as the applicant is not a 

local man and is an outsider coming from Bihar. The whole - 

P. T. 0. 
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system of merit grading has been designed to deny pro-

motion to the Applicant and the very basis of merit 

gzading is arbitrary and whimsical and therefore ultr 

vires of the Constitution of India and needs to be quashed. 

That, promotion of my juniors to the lAS has been 

done under influence and under colourful exercise of autho-

rities and not based on Senority-cun-merit, I excel all 

my juniors. I possess IsClass Hon's in History from 

P atna Univer si ty, very high 2nd Class (58%) in MastesDegree 

In History from Delhi University and I possess a Degree in 

LLB from Manipur University. As a student I have been to the 

U.S.A. for 1-year under American Field Service InternatiQnal 

Scholarship and before joining the MCS, I was working as 

Probationary Offjcer,SBI, at Bhilai,M.P. 

The very basis of so-called merit,drummed up by 

the Respondent is bogus, and as it is based on xciting of 

ACRs. There is no mechanism to assess performance of an 

o ffi c er and hence ACRE ar e r eturn arbi tr an 1 y and I t I S 

bsed on sweetwill, whims,fency,fear frown and favour of tbe 

Officer,iting the ACRs 

There is no correct system of uriting ACRg, kIting 

of ACR s which should be pur el y on performance and tr afl spar en t 

has become a heven for mass manipulation and nepotism and 

favouritism 

P. T. 0. 
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Actually the system of ACRs heven militates 

against the Constitution of mdi a and should be re-

placed by a system of open assessment of performance 

of Officer and sifice there is no full-proof mechanism 

to assess perfoomance of an officer,promotjon should 

be based purely on seniority and not on so-called merit, 

which is nothing but fevouritism and nqotism .Following 

the system of promotion on the basis of seniority which 

was in-vogue before the Notification dt. 3rd June, 1977 

is a lesser evil,if we cell it an evil at all, but to 

follow the so-called merit system is a greater evil, which 

generates rotten admini stration under which everybody 

suffered 

That, as regards para -6 of the Affidaviti-in..opposjtion, 

the Applicant is entitled to claim all the reliefs. 

That as reaas para ...7 of the Affidavi ti-in-opposition, 

the relief claimed is reasonable and has basis 

That, as regards para 8 of the Affidavitinopposjuon, 

the representation fllefltionec3 in the ?pplication is full of 

substance 

That, as regards paza -9 of the Affidaviti-in...opposjtin, 
I have no comment 

	

91 	That, as regards para -10 Of the Affidaviti-in-oppo-  
- 

sition, the filing of the presert p1ication of the Apolicant 

is not timbarred 

44 
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I, Sri Raghunath Prasad,MCS, at present 

Director of Rehabilitations Govt. of Meriipur,r esi dent 

of Qtr,No. 10 TypV/G,Lahelpats Iflhal. do her eby 

verify the statements made in PGRAPHS1T0 9 

are true to my knowledge . 

Verified at Irnphal on 
Hay. 

1 1 / day of Meyt  199 5 

• oIemntv aflred bfor rn tbi tb&...J.j 

9.S;. 

I 

and 

COMPISSIORFR 

per(d 

nF AFFIDAVIT 

Rrasad,MC7 
At pre e 	of Reh ilitation, 

ManipUr. 
Qtt.NO. 10 TypeV/G,Larrphe1pat1 

Irrphl 


